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THE DEPUTY CHAIRMAN: The
House stands adjourned till 2.30 p.M.

The House then adjourned
for lunch at twelve minutes
past one of the clock.

The House reassembled after lunch at
half-past two of the clock, THE VICE-
CHAIRMAN (SHRI M. P. BHARGAVA) In
the Chair:

LEGISLATIVE
OF

THE
ASSEMBLY
DURATION) BILL,

THE MINISTER OF LAW (SHRI
G. S, PATHAK) : Sir, 1 beg 10 move :

ORISSA
(EXTENSION
1966

“That the Bill to provide for the |

extension of the duration of the pre-
sent Legislative Assembly of the State
of Orissa, as passed by the Lok Sabha,
be taken into consideration.”

Hon. Members of this House must
have noticed that the 20th August of
this year is the last date for the dura-
tion of the Legislative Assembly of
Orissa. Now, it is considered advisable
in the circums‘ances that there should
be simultaneous elections to the Assem-
bly and to Parliament in February, 1967,
If there is election now to the Orissa
Assembly and election to Parliament
later in February, 1967, there will be
duplication of electoral work  Parties
who stand as candidates in the elections
will have to incur expenditure on (wo
occasions and the Parties, as well as the
Governmnent, will have unnecessarily to
bear the expenditure.

SHRI LOKANATH MISRA (Orissa):
I should like to have a piece of informa-
tion at this stage. What was the clection
expense when it was held separately and
what it was when it was held jointly ?
I would like to know it, in the course
of your speech, so that we can take it
up.

SHRI G. S. PATHAK: There will be
duplication of work. Officers, who will
be concerned with conducting the elec-
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tions. are engaged in relief work. They
will be taken away from the relief work
and will be employed in the election
work. The people themselves, who are
living in conditions brought about by
the draught, will also have to undergo
the trouble of voting twice. Therefore,
for all these reasons, there is very good
justification for the exercise of the power
conferred by Parliament under arlicle
172, clause (1), proviso, The Consti-
tution has given power to Patliament to
extend the duration of a Legislative
Assembly by one year. Now, this dura-
tion is sought to be extended up to the
Ist day of March, 1967, so that elections
to the State Assembly and the general
elections may synchronise. 1 hope that
this Bill will meet with unanimous
support in this House and will be passed,
as it was passed in, the Lok Sabha.

The question was proposed.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): May I, with your permission,
ask the hon. Law Minister whether the
Government here in Parliament and in
the Assembly consulted the Opposition
Parties in this matter ?

SHRI ATAL BIHARI VAIJPAYEE
(Uttar Pradesh): No. .

SHRI LOKANATH MISRA:
to put another question.

I have

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : You can start your
speech now.

SHRI LOKANATH MISRA: Mr.
Vice-Chairman, I had occasion today to
listen to one of the briefest speeches,
while sponsoring a Bill, by any of the
Ministers during my six years in Rajya

" Sabha.

SHRI AKBAR ALl KHAN: The
matter is very brief and the Law Minis-
ter is very precise,

SHRI LOKANATH MISRA: The
explanation is evident. The only expla-
nation is that there is absolutely nothing
to justify it. The hon. Minister had
absolutely no argument to put forward
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while sponsoring the Bill. [ do not
understand why he felt shy even to reply’
to a question of mine when I put it
What was the expense incurred when
the elections in Orissa were held sepa-
rately and when they were held jointly ?
My information in this regard is that
the total of the two separately held elec-
tions was less than the election expenses
the Government incurred when both the
elections were held simultaneously. That
may be one of the reasons why the hon.
Minister kept silent about it.

PANDIT S, S. N. TANKHA (Uttar
Pradesh): What about the candidates’
expenses to the two Houses, both to
Parliament and to the State Legislature ?

SHRI LOKANATH MISRA: This
particular interruption of Paadit Tankha
is a great surprise to me. It seems as
if Pandit Tankha cares much more for
expenses of other political parties, I
know he does not care for his own Party,
because his Party’s expenses are met by
somebody else. His main concern now
appears to be that other political parties
would be put to a lot of expenditure.
When the very Party. for which he shows
great concern, advocates that theie
should be separate elections, where does
his argument stand ? I know for certain
that he is not concerned about his own
Party’s expenditure. I know for certain
that it is met by others, not by the Con-
gress Party, themselves.

SHRI M. N. GOVINDAN NAIR

(Kerala): Who are the others ?
SHRI LOKANATH MISRA : That
everybody knows in the country, 1 will

come to that some other time.

Now, Sir, while discussing this Bill,
unless the House knows a little about
the genesis, it will not be complete. After
the attainment of independence, Orissa
had never a stable Ministry.

SHRI M. N. GOVINDAN NAIR: So,
it is like Kerala.

SHRI LOKANATH MISRA: Tt is like
Kerala.
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SHRI SHEEL BHADRA YAIJEE
(Bihar): But in 1937 there was Con-
gress Ministry in Orissa.

SHRI LOKANATH MISRA: I am
sorry to find that the hon. Member does
not understand English. I said it is after
independence, after 1952, that we had
never a stable Ministry in Orissa. No
Party in Orissa came with an absolute
majority. Even so it was always the
Congress that formed the Ministry there.
That was because-—I think the country
is well aware of it—there was a lot of
horse trading. Independent Members,
who had been elected, were taken away
by the Congress. All sorts of allure-
ments were held out to them. The Con-
gress, being the ruling Party at the Cen-
tre, gave them all protection. The
umbrella of protection was always held
over anybody who led the Congress Party
in the Assembly there, even though it
was in a minority. That way two Min-
istries functioned, but it was very diffi-
cult for the Congress Party to continue
that way. Any amount of protection from
the Centre cannot keep on a Ministry
in this State unless the people of the
State themselves are behind it. There-
fore, corruption started creeping in for
the up-keep of the artificial ministry.
Immediately after independence corrup-
tion started creeping in even among the
people’s representatives. Those of them
who were elected as independent mem-
bers but subsequently joined the Con-
gress through certain allurements natural-
ly gave an impression to the country
that even the elected representatives of
the country cannot be relied upon.

SHRI P. N. SAPRU (Uttar Pradesh):
What type of corruption ?

SHRI SHEEL BHADRA YAIJEE:
Some members joined but not because
of allurement.

SHRI LOKANATH MISRA: T will
first reply to Dr. Sapru’s question with
some veneration because it is a genuine
question he has asked. Subsequently a
reply to the political question would be
given to Mr. Yajee. To Dr, Sapru’s
question I would say that it was in the
shape of even money, in certain cases
in the shape of certain other facilities
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which are not normally given 10 mem-
bers of the Assembly. Mr. Sheel Bhadra
Yajee interrupted saying that even some
Ganatantra Parishad M.L.As merged |

with the Congress . . .

SHRI SHEEL BHADRA YAIJEE: I
said some members joined the Congress,

but not due to money.

SHRI LOKANATH MISRA: That
was the result of horse-trading. {Interrup-
tion) Coalition is something different.
My friend does not understand the differ-
ence between a purchase and a coali-
tion. Purchase is buying and a coalition
is joining together to form a Govern-
ment under cerfain principles, certain
tdeologies.

SHR1 SHEEL BHADRA YAIJEE : |
You are decrying the M.L.As. as if they
are easily purchasable commodities.

SHRI LOKANATH MISRA: I have
decried your Chief Minister whom you
held so high. I have decried corrup- |
tion, T have decried sin, I have decried |
immorality, even if it is in the Ministry
at the Centre. 1 have fought against
T. T. K. because I thought he was im-
moral and corrupt. Wherever it is, I
fight against corruption, I fight against |
immorality whether it 15 in the Centre,
whether 1t 1s 'n the Sta'e, whether it is
a Minister or whether it is a Member[
of Parliament. It is a mafter of prin-
ciple when I fight against corruptionf
whether it is here or there or anywhere.

Sir, because of this instability ulti-’
mately the then Congress Chief Minis-
ter had to come down to a position when
he thought that there was absolutely no
alternative to a coalition Ministry, and
the Ganatantra Parishad also thought |
that there should be a people’s Govern-
ment in Qrissa rather than President’s
Rule. With a minimum agreed pro-
gramme there was a coalition hetween the
Congress and the Ganatantra Parishad.
Tt worked for 21 months and it worked
very well. It was able to eradicate cor-
ruption to a substantial extent so much
so that one of the leading personalities
of the Comoress who had already got |
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into neck-deep corruption during the
unstable Ministry previowsly was per-
turbed. He owed a lot of money to
the Orissa Government. He had put up
industries, all through the money ob-
tained from the Government of Orissa,
like Dr. Teja here who has built all his
fortune on Government of India’s

money.
AN HON. MEMBER: Who?

SHRI LOKANATH MISRA: Dr

Teja,

SHRI ATAL BIHARI VAJPAYEE:
Of Javanti fame.

SHRI P. N, SAPRU: He was a very
rich man. At least his wife was very
rich. I met them in 1954 in New York
and I think he got a big prize for scien-
tific work in the United States.

SHRI LOKANATH DMISRA. Even
though it is a little departure from the
main discussion, Dr. Teja’s first wife,
I am told, was a rich lady who died in
Rome, T am told also. under suspicious
circumstances. That is it.

AN HON. MEMBER: God help him.

SHRI LOKANATH MISRA: There
was an interruption and I had to reply
to the interruption.

THE VICE-CHAIRMAN (SHRI M.
P, BHARGAVA): He has worldwide
knowledge.

.SHRI LOKANATH MISRA: Mr.
Biju Patnaik was the gentleman in
question and the coalition Ministry
insisted that all the money due to the
Government must be paid up. It may
be a couple of lakhs of rupees, it may
be a couple of millions by then, but he
thought that this was an occasion when
the coalition Ministry must be pulled
dpwn or else there was no escape for
him. He had, I was told later on, good
pulls here, and as a result of that. ..

SHRI SHEEL BHADRA YAIEF, S,
are  we discussine  Patnaih ! !
O isa Assembly affairs 7
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SHRI LOKANATH MISRA: Byju!| SHRIM.N. GOVINDAN NAIR: He
Patnaik is an integral part of Orissa po- } can argue ecven a weak cae, (Interrup-
litics and of the corruption existing in | fions).

. . . (
Orissa. He is an integral part of both. ] SHRI LOKANATH MISRA: No, 1o
i He was a genius. I know him, he was
| 2 genius as an advocate of the Supreme
t Court. But he 1s sharing his intelligence
| here.

THE VICE-CHAIRMAN (Shri M. P,
BHARGAVA) : You please continue.

SHR1 LOKANATH MISRA: Because
of these interruptions certain things,  SHRI ARJUN ARORA: Still a genius
might come up which even I myself do
not intend to bring in. SHRI LOKANATH MISRA: Listen
to my speech. He is sharing his intel-
SHRI G. S. PATHAK: it must be an | ligence with the rest of his Cabinet
mtegral part of your speech. colleagues 4nd therefore he has brought
down his 1ovel of intelligence. ({nterrup-
SHRI LOKANATH MISRA: There- | tions) No, no. You are the right person
fore, he tried his level best to pull down | to share, you must have enhanced it,
this Ministry. He tried to become the | gaining some.
President of the Provincial Conpgress Now_ Sir. the ar
~ . . , oIr, gument put forward
;;’;’trgjmt:f:t' ttlhzefc;;td ‘:ix?:eht;ew:lsllg:: | by him the other day was that it was
ments asain worked in the Congress the climate that was responsible for post-
Party I%]e was elected as the Cong;ess poning the elections. He does not know
P.C C chief. and as the P.C.C (g:hief his own mind Sometimes when 1t suits
e hod o linde bet e as him, he says that it is the climate for
had a little belter say than as an | \yhich veason they cannot hold the elec-
ordinary member, and with his Pl.m here . fions.  Sometimes it is the emergency
at the Centre and the new position ac-  ¢hay creeps in. The real fact is always
quired b'y. him Pe_ was able to Qull down under cover. The real fact is that man
the coalition Ministry that was incessant- things have happened after the 19 y
ly fighting against corruption, for eradi- | pig erm eIectioﬁEe During elr96]e somﬁe]
cation of corruption. When _were the thing had worked brilliantly \\’/ell be-
elections held, Sir? The elections were = qicc it was u-ed on a larse scale by

held in the i
day in this very House I did use the ils ou}m ?ﬂect. It ;s‘ca!led in Oriya as
word “learned” here cven it I do not amoghasiia. The Hindy translatzog would
use it anywhere elso like Mr. Arora. also be the same, even the Sanskrit trans-
lanop is the same. The translation in
SHRI ARJUN ARORA (Uttar Pra. | English 'would be ‘the invincible weapon’
desh) : Does he mean that T uee it —the :Sudarvana Chakra—the f0und_ sil.
wrongly 7 1 use it only for the learn- ;eﬁ :hm%h that goes round_. the silver
ed people sometime also when they be- 1}?3 eﬁ.r t 1 at worked splendidly well for
tray their ignorance. st time. People were made cor-
rupt l?y this great leader who talked of
SHRI LOKANATH MISRA- ‘The soc.lallsm all the time. (Interruptions)
Ministers you mean. It is your people who talk of socialism
dnd make Rs 10 crore within 10 years
AN HON. MEMBER: Thanks for the | 1 do not make it. If you say that I
clarification. have made Rs. 10 crores within 10 years
SHRI LOKANATH M I shout from the house-top . '

I TH MISRA: 1 had

really to laugh when [ heard the argu- IDCSOI;Ianta: RJI{{IN -tARORA: Only the
ments of the otherwise very able advo- | y4 h,e X aonities can say whether
cate of the Supreme Court. Hec has you have made or not.
faijled here. 1 do not know if he is| SHRI LOKANATH MISRA: You
sharing his intelligence with the rest of | ¢an check it with the Income-tax autho-
the Ministers. rities. The hon., Minister in the Minis-
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try of Fimance belongs to jour party.
Ask him to set up a special enguiry as
it was done against Biju Patnaik and
Biren Mitra.

As | said, that worked splendidly well
for the first time. Thereafter, through
this illegal method, this unsavoury me-
thod, somehow the Congress came in &
majority for the first time. But people
had high expectations after the Congress
had a stable majority. Prior,to that, all
the time the Congress leaders were
preaching i the State and 1 the country
that it was because of an unstable Gov-
ernment that they had not been able
to achieve any progress in Orissa. Natu-
rally when through a fluke the Congress
Party came in a majority, people had
high expectations of it.
was the party which was saying that be-
cause of the unstability of the Govern-
ment, it was not able to do anything.
Now was the time to expect progress in
Orissa out of it. So, everybody looked
forward for a rise in his economic stan-
dard, each man in the State, irrespective
of the class as the Communists say, to
which he belonged. But what happen~d?
No benefit accrued to Orissa as a whole.
All the benefits were taken away by
people who were in authority. As I
was just now saying, the great, glorious
Jeader of the Congress, Shri Biju Pat-
naik, was boasting at public meetings—
“I am the same person today with a
dhoty and a kurtha, ten years back. 1
was borrowing a cycle from a friend of
mine to go from one place to another
because I did not own i'. And now
you see, within ten years, in the socialist
pattern of society, I own ten crores of
rupecs.” (Interruptions) Yes, that is the
socialistic pattern. What I am hinting
at is that this is the socialist pattern of
the Congress Party which you boast of.
Now, Sir, he is one of the many. The
stability that was attained by the Orissa
Congress ruling party has seen two
Chief Ministers being toppled one after
+he other. Of course, I have my own
share of responsibility.

SHRI ARJUN ARORA: You allowed
no stability to Orissa.
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SHRI LOKANATH MISRA: 1t s
your CBI Report, not mine. [ was only
instrumental in the disclosure of it. But
your CBI Report; your Home Ministry
set up the CBI enquiry to find out facts
about Shri Biju Patnaik and Shri Biren
Mitra.

SHRI ARJUN ARORA: All the same
you allowed it.

SHRI LOKANATH MIiSRA: The sta-
bility is still there. The brute majority
is still there, but the morality has gone

AN HON, MEMBER: According to
you.

SHRI LOKANATH MISRA: Because
when a majority does not function con-
scientiously, it becomes a brute majority

SHRI D. C. MALLIK (Bihar): Not
at all, they have got a majority of their
own and it is there.

SHR1 LOKANATH MISRA: It only
needs standard intelligence, I think, tc
understand this as to what is the differ-
ence between brute majority and only
majority.

SHRI D. C. MALLIK: People who
have been defeated call majority as
brute majority . .

SHRI LOKANATH MISRA: Coming
back to the subject, two Chief Ministers.
were kicked out one after the other. That
was because of serious charges of cor-
ruption, which were ultimately supported
by the CBI Report of the Home Minis-
try. As a result of this, during the last
tour of the Congress President, Shri
Kamaraj, to Orissa, all these disreputed
persons tried to rehabilitate themselves
so that they could take charge of the
Congress organisation there again, When
Shri Kamaraj paid a visit to Orissa, the
people naturally wanted to show res-
pect to him because he is an all-India
leader and he had come over to Orissa.
But these people wanted to sit on the
rostrum along with him. Wherever
these people tried to creep in to sit on
the rostrum, you would be surprised to
know the political conscientiousness of
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the people of Orissa. there was a univer-
sal demand to get them down. In the
presence of Shri Kamaraj himself, in
the constituency which is represented by |
the present Law Minister of Orissa, all
the three disreputed leaders were madc
to come down from the rostrum before |
the meeting. They had thought that,
they could take shelter under Shri Kama-
raj’s visit and tried to show to the pcople
that they still enjoyed the confidence of

Shri Kamaraj. But the people did not {
allow it. That i> an assessment which

must have been conveyed to the Central

Government and to the Congress High

Command.

)
{

3 p.M.

SHRI B. K. MAHANTI (Orissa): Tt
is absolutely wrong.

SHR1 LOKANATH MISRA: If it 15
not Biju Patnaik in Sambalpore, it is
two others. He may be in Balassore.
If it is not this meeting, it must be ano-
ther meeting. But this is what happened.
{ am sorry this did not have wide pub-
ficity all over the country because of ;
their grip on certain newspaper repre-
sentatives from Orissa. But after that '
a proper assessment by the Central High
Command has already been obtained and
they know where their party stand,

SHRI B. K. MAHANTI: He is cne
of them.

SHRI LOKANATH MISRA: I am |
going into the merits of the Bill to show
what is the intention of the Government
behind this move for cxtension. They
have absolutely no hope of the Congress
Party getting a majority now. As long
as possible they want this corrupt party
in Orissa to continue in power,

Now, Sir, since they have lost all hope,
they want the approval of Parliament
for this extension. All the Opposition
parties in Orissa were against this exten-
sion, When the move for this exten-
sion came from the ruling Party, the
Opposition parties passed rasolutions
condemning the move, They thought the
sooner this corrupt Ministry went out
of power, the sooner they went to the]
‘polls to get a fresh mandate from the
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people, the better it was. But no alten-
tion was paid to it because it does not
suit the ruling party. When it suiis
them, cven in the scorching sun in the
month of June, they can hold elections.
But when it does not suit them, 5o many
things are brought forward as argu-
ments. They say there is cmergency.
Where docs the emergency exist in
Orissa ? Is it a border State ? Is it West
Bengal? Is it Assam? JIs it Himachal
Pradesh 7 Sir, Orissa 15 tar away fron
the impact of any emergency.

The second argument 5 about the
weather when they had held elections
during the hottest part of the scason.
The third argument put forward today by
the Law Minister was that relief work
might be affected. An announcement was
made by the Home Minister regarding
this extcnsion in December 1965. But
did the Home Minister consult his own
astrologer ? What is his name?
V.

SHRI DAHYABHAI PATEL

(Gujarat): Haveli Ram,

SHR1 LOKANATH MISRA: Perhaps
he told him then that there would bhe
faminc conditions in Orissa and, there-
fore, the elections should be postponed.
Now, is it that the Law Minister has
also his own royal astrologers to
consult ?

SHRI G. S. PATHAK: [ have no
astrologers. 1 do not believe in astro-

logy.

SHRI LOKANATH MISRA : if the
hon’ble Law Minister does not have an
astrologer of his own, he should not
have taken up an argument which is un-
tenable and frivolous. Sir, Mr. Pathak
was a genius as an advocate. I never
expected his intelligence to go down so
soon after accepting the Ministry.

SHRI G. S, PATHAK: I have for-
gotten all my law and have come down
to your level, Y am sorry.

SHRI LOKANATH MISRA- What
happens in other countries must also
be taken into consideration. In all other
countries, jmmediately before the clec-
tions a caretaker Government functions.
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They have developed a tradition. But
in our couniry, in spile of the sugges-
tion for the last 15 years by all the
leaders of the Opposition, all thinking
men in the country, all intelligent per-
sons in the country, the Congiess does
not want to concede on this point. And
how can they concede when they want
to cling on to power for six months more
by extending the legislature’s life 7 How
do you expect this party to part with
power two, three months before the elec-
tion and to have a caretaker Goverr-
ment? They take advantage of the
Government machinery. They geared the
Government machinery so as to  suit
their own election purposes. Therefore,
they would never concede that po:nt.
Here, in Orissa, Sir, there was an occa-
sion for it, and a legitimate occasion.

There was absolu‘ely no necessity for |

having an extension of this Legislature.
A caretaker Minijstry could function and
there would have been a concrete ex-
periment of the democratic functioning
in this country for the outside woild
to see for which the Central Cabinet has
so much of respect. If they cared for
the world opinion, they would have
created an opinion here in Orissa. There
was an occasion for the ruling party to
concede this point. This would have
paved the way for democratic functions
to develop in this country. In spite of
this, when the Law Minister is still deter-
mined to carry on with his Bill, the only
presumption would be that if there is
some hope for the Congress Party to
win, immediate holding of elections is
ordered. When the possibility is remote
the elections are postponed, If they
wanted, elections could have been held
in the month of February 1966, much
before the summer set in. In Decem-
ber, T hope, they took the decision in
spite of the resolutions passed by all po-
litical parties of the country. Are they
the only political party to determine
these things ? If it is so, then it is not
a democracy. If you are the only per-
son who would determine when to hold
the elections' or when not to hold them,
there is no democracy functioning in
this country, (Interruption) Shall I 1tell
you what is democracy ?
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SHRI SHEEL BHADRA YAJEE:
Climate.

SHRI LOKANATH MISRA: Climate
was no consideration. It was an after-
thought.

SHR1 SHEEL BHADRA YAIJEE:
Last time they committed a mistake
that they held the elections in surnmer.

SHRI LOKANATH MISRA: Shall I
have to tell Mr. Yajee that the summer
this year is less hot than the summer in
1961 ? Perhaps, Shri Yajee knew it from
Mr. Haveli Ram whether the summer
this year was going to be hot or cold.
(Interruptions) Please do not say that.
Things are known all over the country.

SHRI SHEEL BHADRA YAJEE:
The Swatantra Party will never under-
stand what is scientific socialism.

| SHRI LOKANATH MISRA: Scienti-
fic socialism is collecting Rs. 10 crores
evading all

| within ten years and
! taxes . . .

SHRI DAHYABHAI V, PATEL: In

! a scientific manner.

| SHRI LOKANATH MISRA: Yes, in
, @ scientific manner. I am extremely

thankful to Mr. Patel. I will only
| make one more point and then sit down.
" Orissa now is going through a crisis. The
famine has put about 9 districts of
Orissa and their people to a lot of dis-
tress. In the present condition a corrupt
party can never be entrusted to look
after the people properly. Even if the
Government of India gives all the neces-
sary assistance for the State, I do not
think it is going to reach the people, be-
cause previously we have seen that the
money that was meant for a certain pro-
ject never percolated down to the pro-
ject itself, much of it being siphoned off
in the way. Therefore the presumption
will be that even if assistance from the
Centre is substantial, there will be some
doubt whether it would reach the people
or not and whether the people will direct-
Iy benefit from it or not. Yesterday,
Mr, Vajpayee had made the suggestion
that there should be some vigilance from
the Centre and some officer should be
appointed by the Centre itself, not from
the State cadre so that the Centre could
+ have some direct control over the money
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Now, Sir, commg back to the
Bidl, I would oppose it. I do not find
any justifiable reason for the Mimster
to have sponsored this Bill. Thank you,

SHRI1 B. K. MAHANTI: Mr, Vice-
Chairman, Sur, I support the Bill moved
by the Law Minister for the extension of
the duration of the Orissa Legidative
Asscmbly. While introducing the Bill,
he has elucidated the reasons and he has
also stated what is coming in the way ot
not extending the life of the Legisla-
ture. He has stated something about
acute drought conditions in the State and
aso the relief operations which are go-
ing on there and also he has stated that
the official machinery would be geared |
for clection purpose and that will come
m the way. While I see very justifica-
tion for the extension of the Lie of the
Orissa Legislature, I feel that in the
meantime some steps should be taken bv
gearing up the administrative machinery
so that elections can take place at the
same time as the Lok Sabha elections, i.e
in 1967. Mr. Lokanath Misra has
parrated the history of political insta
bdity in the Orissa State and he also
stated that the Congress was not in ajo-
rity and some horse-trading was going
on and all that He knows it for cer-
tain that horse-trading can only go on
with those people who believe in that
and those who subscribe to that. Unfor-
tonately their Party which was Gana-
tantra Pari-had, withcut taking the ver-
dict of the peonle, converted jtself into
the Swatantra Party and there was a
Coalition Ministry with the Congress in
that State on the basis of certain prin-
ciples and those principles were embo
died in the Nagpur Resolution of the
Congress. They believed in democratic
socialism and co-operative farming and
all that. On that basis there was an
agreement on which the Ganatantra Pa-
rishad joined hands with the Congress
to bring about political stability. In the
mid-term election they got a crushing
defeat from the electorate and then they
changed their form and became the
Swatantra Party which is totally opposed
to cooperative farmmg and all that The
creation of Swatantra Party was the out-
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come of the Nagpur Resolution, whereas
the Coalition was based on fundamental
principles of socialism and fundamental
| principles of co-operative farming. And
they did that with the full knowledge
that they were gomng to exploit the admi-
nistrative machinery in therr favour.
They failed in that because Biju Patnaik
came in the way. Biju Patnatk was in
business long before he was entrusted
with the leadership of the State as Chief
Minister or as President of the P.C.C.

SHRI LOKANATH MISRA: Since

when was he 1n busine s ?

SHRI B, K. MAHANTI . Since 1945.
In that year he was not the President of
{ the P.C.C. He was a member of the
JLeglslature since 1946 and he was an
i ordinary Congressman. These people
tried to propagate against him when he
was trying to frustrate the attempts made
by the Swatantra Party, the then Gana-
tantra Parishad, to exploit the adminis-
trative machinery in their favour by re-
maining in charge of the Administration.
When he came in their way, they went
and propagated against him. They made
a representation to the late Prime Mi-
nister Nehru.

SHRI LOKANATH MISRA : Let
;US us have an argument, Sir, When the
Chief Minister was a Congressman, who
was heading the admunistration du'ing
coalition? How is it that he did not
find ouwt that the Ganatantra Parishad
was gearing the administration to their
advantage, but Shri Biju Patnaik, a pri-
vate member, found it out ?

SHRI B. K. MAHANTI : The Gana-
tantra Parishad exploited the administra-
tion, They remained in charge of fin-
ance, industry, etc,

SHRI LOKANATH MISRA: And
started realising money from Biju Pat-
naik, due from him to Government.

SHRI B. K. MAHANTI : They were
just trying to divide the official machi-
nery and officials were completely divid-
ed on this fundamental issue and there
was a complete collapse in the admi-
nistration. At that stage Biju Patnaik

came and took the leadership of the
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State with an overwhelming majority
amd he gave a crushing defeat to this
Ganatantra Parishad, They were pro-
pagating that they would be able (o eli-
minate the Congress Party in the mid-
term eclection in 1961. But they could
not do that, in spite of theirr money and
experience which they had gained. All
that they could not use in their favour
because it was an unholy alliance and
because they themselves were corrupt
and they corrupted the machinery. I
will charge them with corruption, not
the Congress. They corrupted the machi-
nery and the people realty and rightly
voted the Congress 10 power.
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Sir, the other point which. has been
raised relates to democratic way of life
and parliamentary democracy. It has
been said that parliamentary democracy
will come to an end. 1 do not think
so. After all we are passing this piece
of legislation which we have already
passed in the other House., And it is a
democratic  institution. Nobody can
deny that it is a democratic institution.
If it is not a democratic institution, then
what is meant by democratic institu-
tion? We are passing it because we have
considered the state of affairs prevailing
in our country. The prevailing condition
is due to the emergency, the emergency
that has been forced on us by the Paki-
stani aggression and the Chinese aggres-
sion. We know that nowhere in the
country do we have bye-elections, No
elections arc going on now. For your
information I may submit here that in
the State of Orissa, the Government of
Orissa sincerely wants the elections 1o
be held soon. They have decided that
they do not want to continue even for
a single day more, if not called to power.
They want the elections to be held and
they wanted them to be held in the
middle of this year. But then this was
pot acceptable or possible on account of
the reasons which are known to all of
us.

SHRI K. SUNDARAM (Madras):
Nothing prevented them from resigning.

SHRT B. K. MAHANTI: Yes. but
when President’s Rule was promulgated
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in Kerala my friends over there said
that democracy was at stake. But rightly
President’s Rule was promulgated
They had to do it because there was no
majority party there to carry on the
Government of that State and so there
could not be any Government formed.
They found that the constitutional ma-
chinery came to a deadlock there. There-
fore President’s Rule came there. But
here in Orissa the Government i3 func-
tioning with the confidence of the Legis-
lature. The opposition parties and our
party are all represented in that Legis-
lature and with the confidence of all
the parties they are running the Govern-
ment there. So it cannot be said that
it is undemocratic. In view of all this
I would like to support this Bill and X
do hope that this Bill will be accepted
by the House.

SHRI BANKA BEHARY DAS
(Orissa): Mr. Vice-Chairman, the cir-
cumstances under which this Bill has
been introduced smack of dishonesty, if

| 1 may be permitted to use that word.

Here we see the circumstances in which
political murder of the democratic spirit
has been perpetrated. This Bill is a
fraud on the Constitution of India Sir,
the arguments that have been advanced
here were the very same arguments that
we on the Opposition advanced in 1961.
When in February 1961, the Coalition
Ministry there resigned and the Legisla-
ture was dissolved, elections were not
held immediately. The Election Com-
missioner visited the State and met the
representatives of all the political parties
and we started to discuss with him about
the impending elections. But he kept
mum or rather he gave the hint that we
were not going to have elections just
then because the clection was going to
synchronise with the general elections to
be held in 1962. I do not know how
circumstances changed and we had to
face an election in the first week of
June, 1962. But the very same argu-
nents which were advanced by us then
sre the arguments that the Law Minister
1as brought forward here to justify this
extension of the life of the Orissa Legis-
ature. 1 do not want to go into the
fetails of the circumstances, the stink-
ing political atmosphere, the muladmi-
nistration, the incompetence of the Gov-
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erament to face the food crisis, and so
on. On the contrary, on this occasion
I want to dwell upon some theorctical
protlems that the Law Minister and the
Congress Party are facing today. When
in Kerala President’s Rule was introduc-
ed 1 charged the Government with fol-
lowing double standards. Here on this
occasion I again charge the Government
with following double standards

You know that there are thice posi-
tion« or three circumstances when the
Umon Parliament discusse, about a State
Legislature or a State Administration.
When the five-year period ends as pro-
vided in the Constitution and the question
of cxtension comes, then we discuss
that matter. Apnother circumstance comes
when the administration and the gov-
crament of the particular State cannot be
carried on in accordance with the Con-
stifution and there is failure of the Con-
stitution in the State, then also we dis-
cuss the matter in the shape of a motion
for President’s Rule. Then there is a
third circumstance in which we discuss
about a State Legislature and the State
QGovernment and that is when the elec-
tion is held and no party emerges as a
single majority party. These are the
three constitutional positions that we
have been facing in India within the last
eighteen years. I hope the Law Minis-
ter will find out some solution to these
three positions. Unless they evolve a
constitutional machinery, a constitutional
remedy to these three circumstances, they
will be only siumbling from one position
to another and they will be guided by
party considerations in their attempt to
meet the situation.

I have an answer to meet these three
positions and I expect the hon. Law Mi-
nister to consider the solution that I
suggest and a healthy convention should
be established in this country with the
help of the Congress Party and all the
Opposition Parties, so that we can bring
about a solution of these three deadlocks
that we face in this country,

As regards this question of Orissa, you
know that the Iife of the Orissa Legisla-
ture s going to expire in the month of
August. The emergency provisions of
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the Constitution have been taken advan-
tage of to give a further lease of life to
this Legislature and the corrupt Gov-
ernment is being given a longer period
than six months, Here also it smacks
of some dishonest motives. You know
the Home Minister the other day an-
nounced here and outside also that he
was going to lift the emergency and that
the emergency provisions would be
limited to certain parts, especially the
border areas, of this country. 1 the
emergency is to be lifted, then I think
the Law Minister will have to come
again to this Housc for an extension of
the life of the Orissa Legislature because
if the emergency is lifted within one or
two months, then the Orissa Legislature
could function only for six months after
that period. If they still stick to this
time-schedule and they extend the Legis-
lature by more than six months, then
they will have to extend the emergency
also for some more period. Here there
is conflict between what the Law Minis-
ter says and what the Home Minister
said. I do not know whether they are
working together. 1 do not know whe-
ther they have given serious thought to
this aspect of the question. I am deal-
ing with the question of the extension
of the tenure of the Orissa Legislature,
In such circumstances I should also like
to appeal to the Law Minister to give
serious thought to this matter that when
for certain reasons or in certain circum-
stances we agree that we cannot face
the election during the summer or dur-
ing the rains, then it is always in the fit~
ne's of things that the Ministry should
resign earlier and face the electorate 1
know that in a democracy the majority
party has the option as in Bngland and
if they want not to prolong their lifc
by more than 5 years, it is always open
to them to have the ontion and it is al-
ways in the fitness of things that they
should go to the electorate much earlier,
before the five-year period expires. Ia
the cace of Orissa if they do not want
to be accuced of havino double standards
they should have advised their own Min-
istry in Orissa to advise the Governor
to dissolve the Oricsa Legislature and to
go to the polls before the summer came.
Otherwisc the next alternative is, the
moment the five-year tenure is over, Pre-
sident’s Rule <hould be imposed These
are the two alternatives that we have to
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consider If we do not consider these
two aliernatives and accept one of them,
then the net result will be that which-
ever political party 15 m power they will
take advantage of the emergency provi-
sions and the constiiutional provisions to
lengthen the Iife of the Legslature to
suit their own pohtical motives. Here
m the case of Orissa, 1 would have hiked
the Orissa Minustry to have resigned
earlier and advised the Govemor to dis-
solve the Legistature and to face the
electorate beforc the summer or the rains
came, Sir, the next alternative for them
1s for the Minstry to resign by August
20th and the President’s Rule should be
imposed. If there 1s any difficulty in
the Coastitution 1 domng this and if you
think that this 18 the only healthy con-
vention that should be adopted, then,
if necessary, the Constitution should be
amended That s the only way m which
we can face such a «ituation. It 18 not
only this case of Orissa which has arisen
now it may arwse in futurc also and 1
humbly submit to the Congress Party
that they should consider this aspect
seriously. Some manths back a Com-
mittee of the Congress was constituted
under the leadership if Mr. S. K. Patil
to consider this aspect. I do not know
what happened to that Committee or to
the report of that Committee

1763

The second alternative come. when
just hke in Kerala an election is held
and no single party emecrges as the ma-
jority party There also I have a solu-
tion to offer Whichever party is pre-
pared to form a Mimstry should be
allowed to form the Ministry and face
the Assembly. The Assembly should
be the sovereign body to decide whether
the Ministry should continue or not

SHRI D. C. MALLIK : If there 1s
the Assembly; not the Assembly

SHRI BANKA BEHARY DAS
Assembly always means the majority

SHRI D. C MALLIK - If there is
no majority, who will dacide ?

SHRI BANKA BBHARY DAS: It
should not be decided outside the legis-
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lature by the Governor or by anybody
m Delh; it should be decided by the
Assembly itself. And here I can give
you a precedent, the precedent of
France There, as you know, a party,
even if 1t 1s not 1 a majority, f 1t 1
prepared to form a Ministry, 1s allowed
to do so Whichever party comes for-
ward to form a Mmistry 1s allowed to
do so and face the Parliament. If the
Parliament votes it down, then some
other party will try. We should also try
the same method n India. Yeou know
in Kerala some other parties were pre-
pared to form a Ministry, If they could

 evolve a coalition, if they could have a

Minwstry with the impheit support of the
Members of the Kerala legslature, they
should have been allowed to form the
Ministry and we could have found out
if the legislature had confidence in them
but the things were decided from out
side. The Governor decided whether a
Ministry could be formed there or not
and you know how Governors are ap-
pointed here. 1 do not want to go into
that aspect now but this is the only
method by which we can decide, after
the legislature is formed, whether a
Ministry can function or not with the
full support of the legislature of that
State.

The third cventuality comes when a
Ministry is there and when for certain
reasons the Mimstry falls and cannot get
the majority support of the Hou<e. Then
there is constitutional failure according to
the Constitution of our country and
there might be President’s rule, But
every six months the legislature should
be invoked and the political parties
should be allowed to see whcther they
could form a Government or not if we
decide that the State should not go to
the polls If it goes to the polls after
the completion of six months, then there
is no difficulty but if the Government
feel with their own subjective vision that
there is a likelihood of instability, then
they should not decide on this question
unilaterally, The legislature should be in
voked and the legislature should decide
whether a Government could be formed
or not.

These' are the three constitutional
eventualities that we have before us and
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what 15 the answer of the Congress Party
and the Government to this? The only
answer is they do not want to evolve
healthy conventions in India; they want
to deal with situations as they arise and
solve them from one and the only con-
sideration and that 15 the consideration
of political expediency. Taking advan-
tage of this Orissa Eatension Bil, I want
to suggest to the Law Miuster and to
the Congress High Command that they
should not think that the Congress Party
will be in majority for all time to come,
they should not think that in most ol
the States they can have majority for
cven some ten years; they should not
think that in Delhi too they will have
majority for all time to come. The Con
stirution ot India has to live; the State of
India has to live and the only solution
for all these three constitutional eventua-
lities 13 to sit together and decide what
should be done i these circumstances
I agree that we cannot have cut and
dried solutions always if we had
cut and dried solutions for all thesc
eventualities, then we can easily amend
the Constitution of India. There might
be some circumstances, some eventuali-
ties which we cannot anticipate. So the
asly way out is that all the political
parties of India should sit together and
evolve certain conventions which would
meet such situations whether 1t is a
question of extension of the legislature
of a State or whether it 1s 2 question of
imposing President’s rule when the con-
sti¢utional machinery fails. Under the
circumstances 1 will appeal to the Law
Minister and to the Congress Party that
the situation is going to change in India.
They should see thc writing on the wall.
As a majority party in this country they
have to evolve healthy conventions to
mect such consti'utional 2ventualities
and sce that they do not recur in futu.c.
If it recurs, we should have some reads-
made solutions in the form of constitu-
tional amendments or conventions.
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In this connection I want to refer to
the situation in Orissa. There is so
much of talk about stability. I do not
want to refer to those facts which my
hon, friend, Mr. Misra, mentioned. You
know in 1952, after the Constitution was
adopted, in the first general election the
Congress did not emerge as the abso-
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; lute majonty iparty thdre. It had a
strength of 67 in the House of 140
jWith the help of some independent
people, hy nefarious means, by horse
!tradmg they could form a Government
"In 1957 also the same situation arose
, It was still worse and the Congress Party
{was reduced to 57 out of 140. And
you know what methods were adopted
I do not want to refer to those things
because when we remember all those
happenings—I was myself a Member of
[the Legislature—we are ashamed of the
role that was played by the Congress
i Party at that time. Here if anybody
{wants to dispute these facts, I will only
| refer him to the writings of

| SHRI D. C. MALLIK: Just now you
yourself said that any party that comes
forward should be allowed to do so and
face the Jegislature and now you are cri-
ticising it.

SHRI BANKA BEHARY DAS:
When I say they should be allowed, it
\means they should face the legislature
'and if the legislature votes them down,
they should quit, That is the only solu-
|tion because no single party can have
absolute majority for a long time. I
was about to refer to what Dr. Hare
Krushna Mahatab, m his own paper,
i ‘Praja Tantra’ wrote about the 1957
jelections. You know he headed the
Congress Ministry and it was not a coali-
tion Ministry. He has clearly depicted
the various means that were resorted to
including purchase of Assembly mem-
bers, how horse trading was adopted to
see that a Congress Ministry was saddled
in power in the State. I am not, as an
Opposition member, accusing the Con-
gress Party of horse trading; it is the
leader of the Congress who formed the
Ministry with the help of the present
rulers, Mr. Biju Patnaik and Mr. Biren
Mitra who said what nefarious means
were adopted to sec that the Congress
was saddled in power. The Orissa Con-
gress after 1961 elections boasted that
they had the majority on their side, they
had a majority of 85 in a House of 140.
But what is the result ? Numbers never
give you political stability in this coun-
try; it is only quality that can give you
stability in Ind a. In spite of the fact
that they had a brute majority of 85,
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we arc having a third Ministry i that
State atter Mr Byu Patouk stepped
down and Jfter Mr Buen Mitta stepped
down and the same nstability continues
Even within the ruling party, 1f you see
the papers, you will find what 15 happen-
mg. In the last so many months so many
dissidents have walked out nd m the
Congress Party 1tself they are divided
to such an extent that there are threc
groups among the Minitenalists We do
not know but if you extend the lfe of
this Assembly we may have a foutth
Ministry n that State 1 thesefore say
that by sheer numbers you can never
have stabilitv 1n Indi
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Sir § have given you certamn circum-
stances and eventualities and certain solu-
tions to meet such situations and I hope
that the Mimister, when he replies, wall
reply in regard to thosc three eventua-
Ities If he does not, and if he gives
only stop-gap solutions, 1n spite ot the
fact that he 1s a verv great lawyer of
eminence, he will be killing the very
spirit of democracy and the Constitution,
which we have accepted and to which
we owe alleglunce. With these words,
! am not at one with this Bill 1| know
it is already late and we cannot go
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SHRI S. SUPAKAR (Orissa) Mr
Vice-Chairman, 1t 1s very mteresting that
recently very serious and democratically-
minded people are evolving a thes.s that
President’s Rule 1s better than democra-
tic rule by a Legwlature  When there
15 4 calamuty of this nature hauntinz the
State of Omnssa when there 1s atute

scarcity, will it be better 1f the Ministry

for elections just now because the Con- l

gress Party created such a situation that
we have to face certain circumstancds in
Orissa  Just now during the rains we
cannot go m for the elections. But 1
want to submut that this 15 not the only
occasion when we are facing this situa-
tion. We faced such a situation in 1961
mn Orissa and other States also. In future
also everybody 1s gomg to face such a
situation. The only remedy 15 that we
should evolve a healthy convention to
meet any such eventuality. Because they
have not resigned and because they have
oot gone to the polls, the only solution
s this  After 20th August, when the
hfe of this Legislature and the Mimistry
expires, they showld have President’s
Rule. If the Constitution does not pro-
vide for this healthy tradition, the Con-
stitution should be amended, so that we
can have President’s Rule m Orissa and
we can go to the polls simultaneously
along with the entire country.

Thank you

!

1s asked to go and the officers are allowed
to do as thev please. with the Centre
at a distance of about a thousand mites 7
The Members of the Opposttion in the
Onssa State Legislature, who have a
chance to bring to book the Government
for theig bhortcomungs, the ruling
Party for then shortcomings, should be
held responsible This has been suggest-
ed not only 1n the case of Orssa, but
also 1 other States ke U.P wherc
merely by making the State Legislature
not function for a smgle day by the
method of “Ghera Dalo”, 1t has been
suggested that the Mmnstry there also
1s mcompetent and 1t ~hould be substi-
tuted by President’s Rule At least I
am not amused by this theory 1 would
say that if really the Government of
Orissa 15 tncompetent, 1t would be wive
on the part of the Opposition to give it
a long rope to hang itself with. If they
cannot hang the Orissa Government,
then the rope wili be long enough for
them to hang themselves with 1t

|Toe DEpuTy CHAIRMAN m the Chair ]

Now, certain tacts were forgotten by
the first speaker who opened the debate,
Shri Lokanath Misra | am afraid he
has a very short memory He was say-
ing that 2ll the Parties 1n the Opposition
did not want the election to be post-
poned They wanted the election to be
held in the early part of 1966, but #
was only the decision of the Government
of India, as declared on 10th December,
1965, that led to this position that the
election to the State Legislature be syn~
chronised with the election to Parlia-
ment. The facts are quite otherwise
It is not a fact that Mr Haveh Ram was
responsible for the declaration that was
made by Shri Ashok Sen on 10th
December 1965

SHR1 LOKANATH MISRA: I ¢id not
say Mr. Ashok Sen. Do not make that
statement I said the Home Minister.
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Mrmistes.
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SHRI LOKANATH MISRA: How do
you know it?

SHRI S, SUPAKAR: Anyway, it 15
the Government which made the stale-
meni. You will admit that, Before that,
the responsibility for postponing elections
te the Orissa Legislature betorg 1965 or
in fne early part of 1965 must go to
the credit of the Leader of the Opposi-
tior. 1n the Orissa Legislative Assembly,
whe sent a telegram to hig counterpart
in Rajys Sabha, who read out that tele-
gram in November, 1965 .

SHRI LOKANATH MISRA: He has
ratsed that point and he is misreprescnt-
ing the entire facts,

SHRI S. SUPAKAR : [ am present-
ing the correct facts before the House.

SHRT LOKANATH MISRA: On a
point of personal explanation now that
he has brought me in and he has brought
in the Leader of the Opposition, I must
be cHowed to explain it. The Leader of
the Opposition sent a telegram to Shri
Dahiyabhai Patel to take up the matter
wikh the Government of India, so that
on the plea of ensuing elections the relief
work should not be suspended or reluxed
and on the plea of the officers’ involve-
ment in relief woik the clections there
should not be suspended.

SHRI S, SUPAKAR: That s exactly
what I am stating

THE DEPUTY CHAIRMAN: He has
said what you wanted to say.

SHRI S§. SUPAKAR: It wus urged
that the relief work be not hampered.
They say that on the plea of holding
elections relief work should not be hin-

dered. Now, the actual stage has
appeared when .
SHRI LOKANATH MISRA: A

drowning man calches at a straw,
SHRI S. SUPAKAR: It was stated

that more and more officers would be
necessary. It is now stated that it was

#
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"unwise on the part of the Government
| to have announced it at that stage and
l it 15 unwise on the part of the Govern-
ment now to postpone the clection. 1
| also expect Shri Lokanath Misra to say,
[ “Let the election take place in the near
future.” He did not make any assertion

to that cflect.

SHRI LOKANATH MISRA: If T
assert 1t, will you hold the election ?

SHRI S SUPAKAR: You cannot
assert.

SHRI LOKANATH MISRA: [ am
asserting 1 am demanding the elec-
tion now.

SHRI S. SUPAKAR . You should

have asserted then, before the declara-
tion was made by the Government of
India to the effect that the elections
shoutd not be synchronised, It is also
a fact that neither now nor before the
declaration of December 1965 the P.S.P.
and the Communists, who are the other
opposition parties, were prepared to face
two elections within the course of one
year, and rightly so because of the ex-
pensiveness, because of the amount of
labour involved in the case of each par-
ticular candidate of the parties concerned.
It iy just possible that the Swatantra
Party  has the funds to run two elec-
tions, one m summer 1966 and another
general clection to the Parliament in
1967. But I am sure the other opposi-
tion Parties do not want an election to
be held within the next two months, and
that s why it has been suggested that
there should be President’s rule instcad
of an election being held. Therefore,
I feel that the assertion that was made
by Shri Lokanath Misra that the Swatan-
tra Party and the opposition Parties
wanted two elections, one eclection for
the Orissa Legislature in 1966 and ano-
ther election to Parliament in 1967, is
., not bascd on facts.

SHRT LOKANATH MISRA: But we
sent a copy to the Home Minister,

SHRI S, SUPAKAR: I can quote yout
telegram.
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SHRI LOKANATIH MISRA: Madam,
it is a confusion. The telegram meant
that relief work on no account should
be suspended because that was so neces-
sary for the people. In spite of that
you could hold the election. What stood
in the way?

THE DEPUTY CHAIRMAN:
him have. his say.

Let

SHRI S. SUPAKAR: The Gosern-
ment of Orissa was preparing for the
election 1o the panchayats. But that had
also to be suspended on account of the
acute drought situation and the necessity
of having an extensive amount of relief
programme on their hands. Therefore,
I think it is necessary at this stage to
extend the life of the Orissa Legislative
Assembly which expires on 20th August,
1966, and about six months after that
period the general election for Parlia-
ment is going 10 be held between 19th
and 26th February, and it would not be
wise or proper or politic to hold two
clections in the course of about six
months. Therefore, this Bill deserves
the support of the entire House includ-
ing the Members opposite. Thank you.

SHRI M. N. GOVINDAN NAIR:
Madam Deputy Chairman, here is ano-
ther Bill which goes counter to the spirit
of the Constitution. A very eminent
comstitutional lawyer like Mr, Pathak
who, as a Member of this House and
about whom . . |

SHRI AKBAR ALI KHAN: He is a
Member.

SHR1 LOKANATH MISRA: Apart
from that he is a Minister.

SHRI M. N. GOVINDAN NAIR: He
is 2 Member; otherwise how can he be
a Minister 7 While he, as an ordinary
Member, had earned our great respect
for his views especially on matters of
the Constitution, it is a pity that now,
as the Law Minister, he quotes an emer-
gency provision of the Constitution to
postpone the elections there in Orissa.
What are the grounds ?

SHRI LOKANATH WMISRA:
quotes the Secretary’s notes.

He
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SHRI M. N. GOVINDAN NAIR:
The grounds are expenses. Now, by any
stretch of imagination, did the farmers
of the Constitution envisage that the
cxpenses to an election would be con-
sidered as a ground of cmergency for
postponing the election ? They say that
the difficulty is, as my hon, friend pointed
out, that, if we are going to have an
election now for the Assembly, after
six months there will be another eleclion;
so why this double expendituie? How
is it that this wisdom did not dawn on
them in 1962? Of course the 1961
elections could not be avo'ded, we could
understand it, because there was a con-
stitutional crisis; so an election was neces-
sary. But then in 1962 when there was
general election throughout the country
if they had conducted an election for
the Assembly also, that would havc saved
much of the money and trouble. After
that, elections in Orissa also would have
taken place at the same time when gene-
ral clections were held. In kerala also
the same thing happened. There was
a demand by the opposition Parties in
1962 to conduct the elections to Assem-
bly also together with the election fo
Parliament, We had some discussion
with the Election Commissioner also as
to why not we have an clection in 1562
both for the Assembly and Parliament
so that thereafter elections might be con-
ducted at the same time throughout
India both for the Parliament and the
Assemblics. At that time this wisdom
did not dawn on the ruling Party be-
causc they thought that it suited their
convenience.

Another reason that has been spoken
of here is climate. I agree that the cli-
mate is very much against the ruling
Party.

AN HON, MEMBER: Including the
political climate.

SHRI M. N, GOVINDAN NAIR:
The climate is not rain, nothing like
that. The political climate is verv much
against them. There is complete drought
for the Congress. 1t is very much
against them and that is why they are
trying to postpone the evil day. Every-
body knows that in this THouse Orissa
had been. discussed several times, the
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C.B.1. report, the change of Ministry,
all these things, and now what is the
latest position? Not only the people
have gone against them but the Congress
itself is split. The e 1< an open split in
the Congress.

SHRI LOKANATH MISRA:
Congress.

SHRI M. N. GOVINDAN NAIR:
That is the name of the new Congress.

1773

Jana

SHRI LOKANATH MISRA: Many
people in Orissa call it Mahtab Congress.

SHRI M, N. GOVINDAN NAIR: He
has another group but he is still in the
Congress. There 1s somebody else too.
The position is because of cotruption the
Central Government itself was forced 1o
adflse the Orissa Government that Chief
Minister Biju Patnaik should step down.
He did it; also another gentleman, Shri
Biren Mitra. Of course he was a Mitra
ot Shri Biju Patnaik,

4 p.M.

After some time he also had to get
down, All these things will definitely
affect the prestige of the organisation.
And then there is this split. More than
that there is the callous indifference in
«dealing with the question of famine
conditions there. So, under such cir-
cumstances, the political climate must
be very much against the ruling party
and so they found an easy excuse in
the name of expenditure to postpone
the elections. And that Shri Pathak,
who happens to be the Law Minister,
should be a party to it, is what pains me
most,

Another question was raised by my
hon. friend...

SHRI LOKANATH
Against his will.

SHRI M. N. GOVINDAN NAIR :
T do not know. Since Shri Pathak is not
the topic of discussion, I do not want
to go further into that matter.

SHRI LOKANATH MISRA :
He has become a dual personality, Now,
as the Minister, he is sponsoring the Bill

MISRA :
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I but as « lczal luminary he must
I against 1t

be

SHRI M. N. GOVINDAN NAIR:
My hon. friend, Shr. Banka Behary Das
raised certain pertinent constitutional
points for the consideration of the ruling
party as well as the Law Minister.

Now. we have a written Constitution
and where our Const tution cannot give
a solution to any new problem that
arises, we always try to follow the
British example. Now in Britain, when-
¢ ever there is any difficulty, they imme
diately approach the people, get their
mandate. That has been the conven-
tion. Why cannot the Indian Govern-
ment also follow that example : Here
the difficulty is that unfortunately the
| party which has absolutely no faith in
democracy, on them has fallen the res-
ponsibility of protecting democracy.

SHRI SHEEL BHADRA YAJEE:
Question

SHRI M. N. GOVINDAN NAIR:
They do not respect democratic values.
They arc somehow trying to maintain
some democratic form. You are
questioning me. It was only two days
ago that the Leader of the House, Shri
Chagla, when we were discussing about
adult education blamed democracy for
the failure. He asserted that wuniess
there is regimentation, nothing is possi-
ble. Whenever you discuss the ccono
mic evils of the country, again the ans-
wer is, in a democracy it is difficult to
overcome them., So, you people who
profess yourselves to be the advocates
of democracy, whenever any sertous
situation comes up, you (ry {o take
shelter under the cover of democracy,
saying that democracy is responsible for
all these evils. That is why I say that
you have got no respect for democratic
values,

SHRI T, V. ANANDAN (Mad:as)
Has your party done anything?

SHRI M. N. GOVINDAN NAIR -
Unfortunately, our party is not the rul-
ing party. We will come to that when
we arc the ruling party and then we ¢an
discuss our failures. Hitherto, you were
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irying to keep to forms even though you
had no respect for any democratic value
Fven though you had no basic faith in
democracy, you were trying to mainta’n
certain democratic forms. Now, you
are trying to give a go-by ¢ven to that
And the attitude, the appioach, you had
on the Kerala issue, the approach you
Mave raken in the matter of Orissa. all
Wi, are mdications that within a <hort
tme you may be giving the go-by even
to v democratic form,

SHR1 SHEEI BHADRA YAIJEE
Uniess and until people Iike yau

SHR1 M. N. GOVINDAN NAIR :
The other day, while we were discussing
seme other Bill, I think t was the hon.
Minister, Shri Bhagat, who ssid that
what suits India is not the present form
of Government. He said, it is the pre-
sidential form of democracy that would
suit « country hke ours That is what
he has said. And I know that a good
number of people within the ruling party
are thinking in terms of somehow gett-
ing rid of the present Constitution and
having some other form of government
whereby they can cling on to power for
a longer time,

Now, as another hon. Member po nt-
«d out, you should not be ignorant about
the writing on the wall because you can
be assured that after the General Blec-
tions in 1967 in many States you are
going to be reduced o & minority.

SHRI T. V. ANANDAN : Who ?

SHRI M. N GOVINDAN NAIR :
The Congress. I do not want to say
ihat we are going to be the rulers. Let
us face the realities. Why should you
teel hurt when I say that you are not
going to be the ruling party ? They
behieve in democracy; they say that they
have faith in democracy. But they can
wever think of a situation when any
other party comes to power, getting a
majority and  displacing them. This

attitude goes against the very roots of
democracy.,

SHRI T, V. ANANDAN : That is the

ot of the people.

[ RAJYA SABHA

|
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SHRI A1AlL BIHARI VAJPAYEE :
We will never allow it

SHRI LOKANATH MISRA -
That will be the verdict.

SHRI T. V. ANANDAN: 1t is
duc to the verdict of th. people that
you represent  the Communist Party
here

SHRI M N GOVINDAN NAIJR:

The verdict of the people will go against
vou in a number of States such as
Orissa. Do you mean 10 s1y that you
can get a majority ?

SHRI SHEEL BHADRA YAJEE:
Yes, why not?

SHR1 M, N. GOVINDAN NAIR:
In Ketala, do you mean to say that the
Congress will get a majority ?

SHRI T. V ANANDAN : Even in
Kerala.

tInterruptions)

SHRI ATAL BIHARI VAJPAYEE :
They rule by proxy.

SHRI M. N. GOVINDAN NAIR :
When you cannot get the verdict of the
people in your favour, when you are
going to be reduced to a minority, my
poing is this : Are you going to take to
subterranean methods by which you
want to catch power, to cling on to
power ?

SHRI AKBAR ALI KHAN : No.

SHRI M., N. GOVINDAN NAIR:
That is exactly what you have dooe
during all these years. Even for the
continuance of a healthy democrucy, «
strong opposition is a necessity. Even

that you cannot tolerate. How dificult
is the approach in Britain. T am quot-
ing a particular instance. Immecdiately

after the last war, Churchill’s party was
defeated and another party came to
power.

(Interruptions)

SHR1I SHEEL BHADRA YAJEE:
But the Communijst Party of U. K. got
cipher in British Parliament,
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SHRI ATAL BIHARI VAIPAYEEF :
it is also democracy.

© SHRI AKBAR ALl KHAN. Do
you scriously think that any other party
would come in a majority in  any
State ” Then there might be confuston

SHRI M. N. GOVINDAN NAIR.
if you are still under the impression that
you will be in a majority ..

SHRI AKBAR ALI KIIAN | am
asking about the Opposition ’ Wil
there be any Opposition party mn power ?

SHRI M. N. GOVINDAN NAIR:
1 am discussing this question inainly
from the poini of view of constitutional
mmplications

But Churchill did not lead a liberalion
struggle, Just as the Congress has some
claim tor winning the independence of
India, Churchill definitely had a decisive
role in saving Britain during the most
arltical period of England’s history. Yet
be did not lead a liberation struggle
(Interruption by Shri  Sheel BRhadra
Yajee) Please hear me., My hon. freind,
Mr. Yajee, has been absent from our
House for some time, therefore, hc »
mterrupting so much. My point s f
Churchill were to be a Congress lead :t
in India, he would have led a very big
liberation struggle agamst the Labour
Party. With all his military experiences.
T do not know what he wouid have
made of this country. So this attitude
T want you to give up. It is not only
a question of saving democracy, 1t Is a
question of saving our country. [f
Tndia is to remain one, in some States
it may be the Communists, i some
States 1t may be the Swatantia Party
wh'le in some others it may be the Jana
Sangh that may be getting a majority.
All these eventualities you have to be
prepared to face and you should not
get upset over these developments. [f
vou want to maintain the democratic
form, as envisaged in the Constitution,
vou should have a little bit of tolerance.
This is exactly what you do not like.
You are so greedy of power that you
cannot, for a moment, think of a situa-
tion where some other party is in power.
When the Orissa questicn is bang dis-
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cussed, 1 do not want to quole the ne-
tances, from our experience in Kerafa,
ot the last 18 vyears. If you fooh
at the developments n  Kerala dispas-
l%ion;ately, you will find how at every
stage the Congress Purty behaved w the
\ most undemocratic mannar so that thdy
: may either dircctly or indirectly, cling
1 on to power You will sec that *h" 1
1 the 100t of the troubles.
' IHE DEPUIY CHAIRMAN -

; Your
ime 1% up.

SHRI M. N GOVINDAN NAIR:
You mean (o say that you are 20'ng to
discuss any other thing today ’

Bur
there are some other speakers also.

SHRI LOKANATH MISRA :
If T may mterrupt you, Mr. Nair, for
some Ministers, whether 1t s in the
Centre or in the States, it has becorse
almost a senior administrative szrvice,
without an age of retirement.

SHRI M. N GOVINDAN NAIR :
That is another pomt. It iy true that
i with this monopoly of power 10 1 parti-
!

|
\ HE DEPUTY CHAIRMAN
|
|
|

cular party for a pretty long time Minis-
try becomes just like another admismis-
trative service The appointment of a
Deputy Minister to the post ot a Misis-
ter of State .s looked upon like the mro
motion of an Under Secretary to the
post of a Secretary. That shows their
approach. So instead of*service to the

people, they have developed a secvice
mentahty.

SHRI LOKANATH

MISRA :
{ Cadre mentality.

SHRI ATAL BIHARI VAJPAYER -
Order of precedence,

SHRI M. N. GOVINDAN NAIR -
lYou should behave as a  democratic
organisation. The time has come when

‘ you should get defeated in some Stales.
| Sim_:g the Opposition is weak, you are
i spoiling yourself. The people are so
" 'much fed up with your administration
that in many States in the next general
\e]ectiom you are going to be routed.
i It is unfortunate that a good man like
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Mr. Pathak, unfortunafely .n the posi-
tion of the Law Minister, has to come
forward with this kind of a Bill to see
that the Congress continues tn  power.
That situation, unfortunate as it s,
should be avoided at least in  future.
Therefore, 1if you have faith in demo-
cracy, you should make a departure
from this type ot approach. Thank
you, Madam.

THE DEPUTY CHAIRMAN M.
Yajee.

SHRI M. N. GOVINDAN NAIR:
Speak in English.

SHRI SHEEL BHADRA YAIJEE:
Hindi is the lingua franca. English is the
second language. It is an associate langu-

age.
FAY S IEAT F Fraeg F fagaF gqmar

g

SHRI LOKANATH MISRA He be-
loogs to the ruling Party. He must
speak in the first language,

= sz ansi A IAFT
gHdT FAT g A zafad  awda
Far g #fe g fafo dfr a s 2=
& g, 7 adr &, afea gt faQd = &
T & 3IFAT ASTE ITTAT & | Faifera
FT &9 3 98 2 5 99 ISl iR
qraet |/ @ T3, far g A,
AT AITAT AT HTRA FU | ITHT
Fg T & § A1 gAY FAS FT AA-
aFAT A4 & | AfFT a8 g @iy §
fF @F a7 TEwA AT AGEIAT
#T gAFAT UF §19 T A @ 79 A
g | gatad 9@ ag Fraa 71T &, A
qEf ), A8 o THo do & AFT g,
s ot Ifrar F A AT IS U
e goET ST a8 14T % SqrEr g4at
&% g 1 Sfe wrelr ay A A wfgd
A1 78 fagamr aifed fF g7 7 i
W@ &1 ar fag ST § fegam & fag
faadt e g2 § saq w9 fava

[ RAJYA SABHA ]
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frar war g, Afs7 § 79 977 &
T FIIGATE A ag AT g fF @
WA T G F

oft st fagret awad « ag fkewht
Zi

oY Wawz arsll : 4§ TN F o
T AT aidl T {0 agr Ay i aeT TAwmy
giar =ifgd 1| afrq gRwq ag § 5
A qIIAL aEdr 2 A7 AR
arfegt &1 g=t T SART AT S L 0F T
T G A AAAAT a7 FIE0 &1 99T,
IE qI9 99 F q17 F7T, AR AT a9
F IR FT F oAF quT AT JFTEET
F TGN A1E-G g1 | T AR
fagas 7 € @1 g7 o fFar T oA
fadax arar w=ar f5 w7 fegew €
TF I IADE g | 37 AE  Fg AT
TR dF 3eE gaie fafg mer A
FFT & UF I HST FIX FA1 &1

TT qFG A OAgA A1 qE (AT
IT F AR A & A3 § 1 @I Tt
# w3z, faa v 7 wAigr fF sy
F a1 TG I agr F4 wFAfeay gd
T4, wanfkdr gf ad Ay fawgw
FAAFRTT AL ABT 1T § | F FEgal
g fF agt a1 ¢t awafora g o
fafewr Sfear 7 #1349 &7 aw o1, AfeT
qE q UST ST A Sae qre
A1g Y % g INET H J 26 Wew
A I A AFras, ghafmy e
TRafar &1 aoft qF FaT &

Y Awara IS T
fray o wgras § ? gurk .1y Rrgw
?ﬁ#mﬁ%wﬁwmmq%mw
g1

it frerww st : s 7 gATd ot

TRIATHT 9 <Y &, Frrees vy, T
FAT AZATAZATT & | A TR 770
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QX AFAT 7T § ATHT I TqA-AGTTAS
AN AT AT IAW ST JAT L °
IAFN FG FFT AR T 797 | 4f2
sataee arfest agi 9, afe o udo
o qgdl afz Fafare aEf =, @
Tl AT AT gt | AFA AN F avag
famr Tt weTTTSen 9 Wi fRwEr
T wogd #1 weor fear s A
g d1e 37 &, A9gR de W E, R &
AV ATIATT E | T8N FeT far @i femam,
AT [T &1 oG9 T 9T q99 ¢
IAERT W @ag fqur ) @fg a6 fao
Q| ITH LY Fe q FAG AvEA
1 afFT FUT T uF qgW Ao
FY, Fgl ARTIAR AR Fr AT AT

AT ¥ T3FIA-UF  AMF, HAGEAT

TATTRG AT | AL THA 7 TEY G A3
% faa aga fedi TF g wgaE T
F Y Y, TE TAAT AT Fra F g |
qUH  AST AT | ATST Ag garT fF
@dd arel, Toda qfeas & AN o ot
aqq AT 7, ygAT €T §F FUT
T AT TG B T A, Fga o
f& ag gara feRaT @, 34T AT TR,
3gT A AT, T A1 A AT OB
se T weams #r fomar F owr
AEAT FW g | TR FT FEL FEA(
qifge T8 FARHT 9T AT qrEAE 9T,
fqay gFoy &1 A g, AAET A
a8y H W 9 fAar—uw BEr ar
AT A7) TIT & AAAFT F FIAIAT
a1, FUalT g1 THT, K1 IART AT
A qar, ag W oY srreHy av 1 fay
TEAMF T TEAqae % Ifear § A
for, adl e ST AgaTE ST A & faar
AW afy g7 & T &Y AAHT AW
# "< Y &, g mifedt w1 awEr
FF AT T ACTHRD T G; FAT
aifga 5w ST straer dar AT At
=gqT 9T g1 W /v AT R
FHFE &1, A3 &1 FAT tF7 5 7797
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AT FT T3597 AT AT 37 9A-
ZIAT TATAH FT @ FIU A1 7 T
"IN & 1T ffad wrvze @ g
IT IR TASF FT &0, T A
T WEH 2, AT gl FoE 37 2¥F
F AT FFiEagd | ag St o uao
dlo & W §, Fvgfaee qEf & o &
TR A1 GW g1 Iy fF oF sty
T 91 3o frad oo wgrasE a
Jg ! fagr, 99 qTE qvaey #7 @y
fFar | 7T Wt AT wea g O
SHIA FTATAIT A F1 Gy & grae
7 agq A qifafesa feoorg oT qm
g, AfsT aga & ©F agrad & &t e
@A g i F g9 ofUR, woT a1 a
TE, AfET 53 W 9y wmwIm @
g1 HisEr a9t § faawr ozd
ToEd 9fm3 AT 9T ag S S
A &1 AfHT AGT QAT FAfE o Ay
fram &, 7gT & ¥ &0 fF g
WETSTHT F1 A1 3 § Foq197 1 arer
L
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st e g faw ;. T F7 9
T =rfEw

oft AT avd) : FW FT B
AEYE | FUG T a1 TEET Y o s
grr =mfgw |

farst FetTa & AR 19T aga ey ¢
ag safsendr & fF  srelt 71 Ay,
qifqame 7 FraT fFE S frgar g
qr -7 AW T fry war g1
gATO ATHIT &1 Afq " § 1 3
AW FT 4% UF aOal & % goe
& ager aTe fergeama @ FUF &1 Fg9H
F@ & (A0 AAREH AT ST I9H
A faa 1 off avefr | R foar S
fraeqeadT  AEHT AT B gFEAT
EES WGT\%, HTIATEY FT AeTE 7 famgr
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7201 afz 72 7O F7 THAAT &, FAA
¥ AR FT AT & N T 4E IAFT FJHI-
A g wegfaer wAl w9,
qTo Uxo Tro AT F7AT AAT & | ATTHT
arZf #gq7 wF q@e  fFATST AT AFRTT
AT 2w FAAT AT P T
HaEr e 3y afafzfare Ar—aar
[T AAT  FAT & AT ——FHH
Y ZF AT, G0 THo o FT 2T 74T,
Feafaes T & 0% 9T I/ E, AR
Tz 4 £, w9 afulefaw = &
TET AT 8
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St yee fagrdy avwqay : sura feear

sft siverwx Ay fRAT F SrdTETar
& Y7 fovg Y fasft merfa & qar 6y
AT &, 9 I737 a2 | drF fog 7
a8 g 3 fF dr fae 1| asre 9=an
AAT & A A qF qF AT JAT4QT &, TAH
ara faar wgar &, feaar fawr, fraw
faar| 3@ <& fear) @ du &
AT § Aqstra Tt & faw 1 o @Yo
FOTATATL F1 FTFTAAT ZATAT 7 AW
A faom Fwveew ¥ faun, #18 qamfy
AT &Y Tr, IHFHT GTEY FrwT, oF
FAREH 2 TET oG FE AT ar
& TG | qHTTATE Y AT FOG T F Foam,
o wgo ro arad, Frgfaez el
A AZ AL A AFRG | IAHT ZFA
7 99 w1 w0 A 43 §, zufag @
QqTRHY qEE w7 A7 § far g7 srraey &Y
farTel, FAEH sraTR 7 fasrend &
THFI 3 qg § AAICSH-AA LS A
@ & AR TR G K| A Dy
WA 6 o wgt omad A =fere
¥ g agr |

AFY FTT 9% TG g5 Fy A A

| RAJYA SABHA ]
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Ire Gfayee & AW EE | W= AT
&1 87 w7 au3 977 faur av fF 3+
A warsraa TEt e F% I &,
za Fiforoy Fo, wfwEee 4 fEEe w5,
FA AR 2HAA T AT TRz &
ZT FTAT | A5 S far | fF24) 7 nage
721 far | fi7 s9AT wamA & J a9
afgne & wg FRE F AR FES fF
gfagez e Fwg vagn g gfase
FIEAFA @ 20| FHA 4 0
T fmr | g A dlo UHo e FX
TR g 31, Frafare qEf F1 59
w74 frar afea s@ar 9451 21 79
347 F< P FAY arTs foo v w9,
amy fom g @, 77 (% s
TET F AT FE6T | ATAT TSR TG
2, AUAT 7A@ ¥ 9E & O s d
g1 =ifge, wfase 1 waa g2ar
afgm | atwr SEET § dgl T
feastamm g, fas) gzaves o &
AqITTET w wvg & dfaw § FE g
¥ ZHAT § 9w Ay Fza § B I
ZIA, SAET gETET SfEEeC FT AEA
FA | AAG FAHE T AW KA G
Yo FTqH7H, gATT a7 fAfAee &1 A
ATFT T & 39 9T XEF g1 4T | ;e
¥ wmg ¥ § safdae @i /@ &
FEM T N A IW A A
FrEiA ey o wat sarer gt ST @)
FYT TZ TNA 1 @A (AR T FT
AIIEAT & 7 FTHA HE UATS IR
FY TEW T 1 AT AT FT T TFEA
T 2, Avadr &1 WY Lo g §,
&1 & foend oY Fur TR ! AR
faw @1 w@ifen aem & aga e g
FUT

FATEAT & AT { gl 747 {7 quT #
ST AT, IT ATA  TRAEY gE, Ty
7, 3T T A oY T A 4 ey oy

¥ oSS 1 wW germ afgg ) | F o T 9, Fa femfags faeds
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2 9§ AT FT GAIT FIE TAFAA
FRAA T Z1 AV FET & O 9z #t fwar,
¥F Y F@g | NfAferT TN
g g WS g FFT AT 731 g fas
IIATE T FAT CRAT AT FIICSATH
1 # wqafas F ¥ A7g I37 fIar)
oHq A T IT | FATS & AT & T
#IF Frelr 9gt ¥\ FF Fv gwfer
FATfEY WIT AT AT -7 37 |
ZTFT qad qr FEA fF @R fau
T sy fox St & wer B s |
qIw1 G fagr, S IEET 7 77 G
T & "7 FT A ZAT

iy AT o fagre 7 oT s
TANAF | §IH, MAAT T TR F1
TG gET & fag A AN I I G T
¥ ag g3 fag @ a1 3EN qFIAT
far ar stz gFaw A A g1 qeT AT
g M A | gIAT FTIAM! T A IHA7
53w Fy A fafaee g gz wr g e
A 7z wdg fafr Iadr g uAe
Tdo Qo WM AT IF § HIX 1A«
T w0 wF 2

A7 sfvawx awir . f3gdr SawA
aZ\zgr, 19 A1 fa%, 7 &7 e ¥
fas, &Y dro qo dTo & fad, TF il
Aifnfae fasr, vF 789 w1 T,
FaFT PFT | "q170 G0 FA, Farara agsr
JIAT FAA BT AAT TUET JT A
ZIT AL AT 307 TEL g AT ALEAR A
o1 734 @ % Faw 3 aus g,
73 & w47 AFT Az fgu, wfsq dae
AT FT FATHAT ZATAT T A fasger
Fra, F1$ A TFET G, 7T @42 A
sy qramF a7 9T AT e G
FASAAT A OAMT AT @A ROH
7y AT 3e7iA |1 ¢ gwA A Arfay F9
fzar F1€ 1 A2 AT AT AT &
G FY AT FIA § ITRRIE AT
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T g g wEar @ fF 3 @

T feEma AT S=AT

st MEA faw fa § wwar §)

I WENT DAY : 1937 F FG
swFafwar 7 g | TaF a7 ATTEY €1
ASIE F TG 26 W faamma s
AREAE T AT 37T TF 5, WEA GRW H
3G g §, ST AT FT FATEHT 4T,
FE ST FAT AGT, FE FITQ
TEY, TR TTAT-AGIISAT T 9% FFAT FIT
o1, AT AT wfr w91 e 7
o el § A a9 21 afg agr
Praal, awgi & sfa sy, S
HTGIAT qT - CAT-RETATHT & F1S
ATATE AET B, A qIET FT A13 4G
TEl &, FA sFgfvag q A

ar ag fagax =7 wv& gwe fafa
w1 d ga qifear £ gar w7 F, ATIH
A7 Har &1 g % strwr g=i g9 w@n)
wq ag fr sarzAe Nifafewa g T ar
7g B A0 Ag Z1 0 AT AT Al
wF 33091 B f7+01w %) Far F17 grm
TEFNT & g, AT AZ AT YT qA
G gadr TH 1 AR foar T, a6
ISMAET TAT| AT TH ¥ 39E ¥l
gA=d, et ST #1399 F47 7a94 |
wdT A7 W ffeafr agr o & 9Ew
TAFITA ZTAT AT AT FrA1 & %19 7 59
2 g7 uF Tiffzsa ot & awar agl
fefre & F19 7 AT T4, 99 HAF
F 19 | AT AT TF, TAFNT AT T a8
FT | AT AT G736 qrET o AT
FOXAET AT A7 FTEERA IR
fam ady sear ) At f67 7g swAT &
frofi & ®19 F1 &M F797

wi wew fag awady . w3 qEf
¥ UAFIT A U E1T §
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sft wewg sl L . . 39 oA
T TN AT AT BT fien fw gaa
Nz | TafFT UF TET FT AT 0T
& =ifge ag & ste sy fagowa A
SAFT FATT g4 TE! qATT Y ATHT FHFT
qIMF I T | ZHA ga«r
T K FU AT A7) g FAF ATA
ST FY FEt w1 faare agy F4,
ZH AW & [ UTATEE AEh §, gATA-
T §, I AT T f Pr=-ws1g ¢ & a1
ST A FATET QY AN | HATT
AT FT FH FT @ §, @A &
A 9T FL @ § a1 g7 (FFAA-AT7<
F A2 faqar) UF aUT 49T T FY,
AEIE & faQa 7R a7 o, gAT AR
FegmEz w7 faEny ¥ qaemgraen
fary @ faemd 7. 1967 To Al
QUFAT A AT, FART AT wEST
gt g1 afe  sqrsima ardt & %
wrfasirar @ g @ gax fag fasar adr
g afer  asr-AgrvTaTE w1 free
Fifem )

ar g ar &1 7zfea & 3@ faug s
T qRET FIAT M35 1 o7 faeg |

fi fama awt (wemw wqw)
A ITEETata ST, T IERT Ay
AAFAY F1 T F1T G913 19 & faag
§ gar ang fafy 9t ot § fadggw
sega frar g fafu v st & sxfera
FAU AT F AR IZT W A7 Far
TEE 1 & AT fAagT v GF vareaad
& =8 qra f{agarat & fafy w3 o
@& A wa i &, fafg gy gy &
FICT ITH AN H ORedT THTL FY o
T A g, q@ AT g aEl F grAq
STE FVE FATEE A GAT GFIAT AHT AT
g A FEar & fr awr wgg gEr
59 qFIA F1 ST A5 q¥ gH ITHT
T 3@d § W1 A w4 § v g
aF{RT AT F WA W, ST gH
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TAAT g % 97 a%1 &1 A9Aq & fag
STATAT & qT9 YT FI907 & A AT
FATdE A7 auAar g fraa g g fwew
AFAAT AT TG qwa, aq € oF fafy
AT AT A9 FTAT F ATHR AT §
& 397 93ar § T gl ;IO g f¥
gaTR Ay fafy w4t ot & s a5 fao
#17 A T IR fed T FEw & aw
4 i AT TH AT dHFEg AT
AT A% & uF A4 Ag faam v e
agr a3 o ar ferfy @ o< gAY
FTUAL AT FAT A A1 A7 iy
g F=er a8 &1 BF g7 st Aeiedr
IEE T HEE AT OF AT qAE FIA
M7 gAvT dusraF g fam e
F7-ATT AAN-HAT FIA A FGT @A
9T |

Smdt ST, 7 fagrag FuAT & 9
HTF AT [T ST T I g F FAw @y
F faua 7 ot Fa% /T A TWE @
AT W FE-TF GAFA AT AG-AT
TAT AT QYT TAT | I THT A7 AT
dv grfwmrA & OE-AET
A o 18 o1 99 gA7 |1 STA-3AF
dra-drm, AT a7 GF gAT | Al
A s as #1 qfte 7 S BF e
AT TF AT T & AR FFAT TR AT
qEY FAT AT A oA SF 3EY
THRIT & IR AT Ag A1 FET R AT
YA agi G EF FTH A AT S
ot g/ FH T4 ¥@ THAT IAF fqumy
4 ot 73 fraga w7 g fF ogET «iw
FA AR WIAAd A &1 G TSy g
frgm " FT a7 IATT TFA A
77 ¥ 9EE I8 A7 & o ag ol
T R dEad ga wA|fT #1 gEr
2 S FEA A9HT AT F1 THT AT
F fod ga2 &1 T9r F1 SETS BHA FT
@ FW g, IAGT TF FoAdqm  Forar
s g foaw fafesr g3 & w7
AT T g AT AR qEH & fAy
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aeq 7dr fopgr s =fgd, o aomaa
FYOWNT AT AT FE 9T FGfaeE
T F7T g, Frelt oreg & sA|s ard
g #iT feft wrT @ gav e, S
gy TrEf 2T et gwTe aad) fra
T AT GG FT FAA B & G
373 AT AN ¥ Afwd Sgr FEy o
TATHF & ®T § OF g & farell oo §
AT ;@R T FeT frar v 9" agr @
qcz 74 & fag garR FmEd fam aga
I qETR G@F AT Z 1 F FA-THY
I 3 g, U 3aArd o fr A
g w@ T, w-Rdr g faafam
! e Ffar g fFa @
TET-TRTre &7 98] #3129 Fgd
g wmaaq & fma os-AgeTn
TG | §, TAIL A 2@ A, arfoas
¥ @ ifwd, adage 7 @ difa,
AgNE | 2@ fad, uF A i
TAT-HETST §, I97 foFadt gasdy ardf
A THET AT FAT § 1 weEm
¥ 9 o fraq Tom-AgroST  smaa
afwa qaT-IETTST SHY IFTT ZFAIT 2
e I fF StAqa & UF  QIeTr 4
e, T & foad avraT & sfaarv 8 )
IS FT 59 UF T IFIT FT ST 3
Sarfs qwet ¥ afow  fedi @
IAFT AT AT ST A1, FET 9%
aEg R EEEE A, U ga) &l
q¥e #T frua F1 Fifaw o e s
| Fq geanfel &7 @ Iedr g
A T FT A AT &, ST AUFT
S T g, SAET GA gt & | 3r Ty
THEIL ¥ B qIF a°f 4 I§AT H UF &
a3 UF qE-A5 A FY J@AT 9,
Faa #1 faer | gl dgad T al
7% U A qeAEE qigd 9T T,
TEATF e T a1 A qIET
TR, 91 qIET T qY gER aTed A1
YT AICAT TF J gEL FT T TS
FT 7e fpar T = ofcrm sfas
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FFTH & T A AT AR AT N
AR 9 Fed & fo ISrar F wrrer § I
% Fear § B sdRT § gw oF ew
AL AR T4 # IRNMFTN FFTA
2 9 a1 & F1 FH atd, Ig F A
FL A A qaAar &1 ofony
I TET ¢ ATS ATIHT §IT a1 IAST
FIFOTET & HTCO STHTA FY Tl 7 FHaT
ATAFFT AT F AT F AT AGY TAT
T ggaT i ag ga fe @y qr—
FOE @l & F77 SER--UF
TS syraTdY ST ¥ ifeq & ) aw
T EHTR, FEET fHET ¥ a9 g
yrafaat w1 wfg fem ga @raw &
T WISIT HTAT ST TET &, a8 6o Y
agt & srrefhgt & fad a9 v are o
ST QT &, A 98 s #r  fowgeard
gy Fmdr dfaat 1 qfomm § &)
gt fregardy 37 9T & S 981 9% s
TS FT T & AT 9T Ig! T F arT
Ffadergaraw e g i qw
& WEA aF T TS @ J | gH
auay g fF Y O oud ux ¥ =@y
T ZIN AT g, ST qOAT AT TqF Fy
g1 FY =D GG § TEHTA TG gFAT
&, S uF gax ) safad e @=a §
fr gar #r wwr ==y 9 AR Ay
q9r IAF @9 & g4 4 o7 9, T
T e gt ox fewd 53 19, s Ay
9¥ @A fed m@, 1 fafrea w7 & < ami
AW I TGN § 39 9 A A9H
afcome g1 arar & | safEat #t qar
SAGTEIT &Y g WA § w99 99|
Y FAF F IE TAGAT B AW
2 a7 ifed T FET W faoog &7 &
AT FAT AT FMgG | AT § AT
HRT ¥ WAy | a8 AT ey g% |
agT R FATHI AN §6 AT H IEAAT
forearg ) *< AfFT gW GHEA §
fi ag ot 27 mater M aadig fFaer
9T Y TITHAT TAT &1 G § srevae|
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F FEF(T TN g T 79T &7 737 2
IAF quEry W ©: wEA & foa sy
A7 qQT 37 1 < a2 0 A A
QAT 7 gt IHY T FT Taarshy
F, g #%, faq gwre A fooy
: AT §, yqq T A, FT & A< Fampr
afom gFada § guti foow qawm
73 g gw A4d), Ak faddy s &
TG § Agw 8, T@ad v fAar w5y
&1 fusmar & afromeaes ag g
o g% 1 agr 9T @n & fanr 4 7g
Farar won f5 faad frAm odfae 23,
e argdea f27 ) 7 oy aamar T
fF fFr7 wredft oF A |, or wdd 9,
AT oF T § AIGGT ZT AT ) ZATY
faamr aradt wEa afudem A4
FATAITE FY, 1T FIT G | AATHATE €95
A agg w=d) 919 § AfwT arwwd ag
$wA ¥ fF g7 9y =8 a8 fraar &
FA JELY G FT FATC, 97 F1 T4,
afFq argT AATTAT A ATT FIAT |
& gHTTATR F1 FH FAT F3 (99 TATA-
are ¥ TF ATGHT T AT 10,000 Fo
LEAR AN A i i B A i
50 ®o - g AR BT AR
FFAT 1 AT ST Ty qEIIAATE FT AT
FJ §, §9 TH WERT § I J1IAT FG
& oA, 7o 9o gad £ 2w
FI G qq AL F FIT AT FL 4 aAv
THA@ Y T TS g AAFTAT H7 ety
®1 qgm & fad faor avar 1o & 7
A9 F g &, 39A 15 S aq T
g, o waE o7 @Y &, fr e ae g
FAT AR FATZATE o1 a8 78 & f=
WML I F Faa oA & W a
aeqad: ag  afeors AT &, ST T
#, IAT { agT AT Fam B, R gt
Ig FTAT T[T GAT F1 AT HITHATT
FE FEAG F AT FATT &) AT AT
G BLEU F AL B qH T AT
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I FATE § IT I IAFT TEL IWTT T8
A7 OF & AT Y AR A1 A & oY
FEAF FTUST GATE g1 W17 | 3afaq
T FEFE Gz & fad gEI ang
fafg dedfr st 7 af @ I s oo &
T § q% g At o e qdY @
@7 zafad g9 wgw 9 faqy g9
ST 9T Y@ & 1 9% g1 9F4T §, 39 ASH
# aga wfaF dfedr 17 & Fraw ag
NEATT T 1 0, A faer (fd sz’
gt AE afea g7 97 <Ay S, gAre
aar w1z & fF zAaq #8 ft w090
7g1 2 fr afraelt & wdFw 71 afas
TN ST 30T IF FERT F1 A Fa0
FTH, AT FAHA FOA TEX R OF GAT
33T TAAT wifgd qrfE gau Wl
1T Ay faar a7 7%

SHRI T. CHENGALVAROYAN
(Madras) : Madam Deputy Chairman, I
am not sure whether I will be within
my limits if I participate in the discus-
sion. in support of this Bill. For one
thing I do not belong to the region and
to the State in respsct of which this
Bill has come about but because it invol-
ves big, large and wide issues of nation-
al importance I venture to submit one
or two words in support of this Bill.

Madam Deputy Chairman, there has
been very wide criticism almost border-
ing on great fervour that we on this side
of the House are committing a fraud
upon the Constitution. I was rather cut
to the quick when that criticism was
made and therefore I hasten to answer
that critic'sm by drawing the attention
of the hon, Member who said that this
is a fraud upon the Constitution, upon
article 327 of the Constitution, which
provides ample and plenary powers to
Parliament to make law touching any
matter relating to the election to the
legislature. Therefore, Madam Deputy
Chairman, we should not be accused of
committing a fraud upon the Constitu-

| .
tion.
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Secondly, there has been a criticism
that we are burying democracy 1 am
rather afraid that the criticism .s mor
appropriate to the quarters from which
1t emanated Persons who have buried
democracy five fathoms deep are now
paying homage to the maintenance and
to the sublimation of democracy. We
are the last persons on this side of the
House to do anyth ng to derogate demo-
cracy m our country. It 1s not vaing
lory on my part when I say that we
alone are giving hife blood to democracy
i this country
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SHRI ATAL BIHARI VAJPAYEE
Nonsernse

SHRI T CHENGALVAROYAN .
And 1f it comes to that, Madam Deputy
Chairman, we will rather abdicate power
but not lose democracy in the country.
Democracy has taken such deep roots
that we want to ma ntain it, wafer 1t
and nourish 1t not merely with water but
even if necessary with our blood, There-
tore the argument that we have given
the go-by to democracy is certainly not
appropriate to us and is entirely inco -
rect

Thirdly, Madam, the argument was
that we are afraid of facing the elec-
torate Our history is there for the last
17 years and I am sure it will give proof
in the coming years too. If at all there
1s one party which has abiding faith 1n
the verd ct of the people of this country,
it is the Indian National Congress and
Congress alone 1 am not afraid of the
electorate or of the verdict of the peo-
ple and if the people choose to give
a verdict against us, we are the fi~ut
persons to venerate that verdict. What
did we do in Kerala? When the people
give a verd ct against the Congress, we
invited and installed the Communist
Party in Government in Kerala but un-
fortunately that Communist Govern-
ment died unwept, unhonoured, unsung.
soon after it was installed in power.
Therefore it is a far distant cry to charge
us that we are anxious to get into power
and therefore we want to postpone the
elections Madam, T am not vainglo-
rious if I say that if that is the mind of
the Congress and the Congress Govern-
ment in the country, we would not have

[ 17 MAY 1966 ]
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got this one extension leg slation, we
would have brought legislation to extend
the hfetime of all the legislatures 1n the
country Have we done that ? Will we
do that ? No; that is not our tradition;
that 15 not going to be our case There-
fore t is very regrettable that, knowing
the history of the Congress and the great
role that the Congress has played in the
last so many years, we are accused of
being addicted to power. We are not
drunk in the delirium and domnation
of power either in this State of Orissa
or anywhere else We welcome the
verdict of the people Therefore the
cr ticism that we are addicted to power
and therefore want to postpone the elec-
tion in Orissa is really not correct,

Madam, there is one other point
Why 1s it that we are anxious to see that
the Life of the legislature in Orissa is
gven an extension? I am sure the
hon Law Minister, the doyen of legal
learning, will bear with me when 1 say
that it is not so much an extension of
the life of the legislature as. if T may
use the lawyer’s phrase, a holding over
for a certain time. Therefore, to say
that ths 1s extending the life of the le-
gislature, is neither politically right nor
legally appropriate. What is it that we
are dong ? We are only holding it
over, postponing the day of the election.
My very good friend, Mr. Lokanath
Misra, said we were postponing the evil
day Even so the evil day is postponed,
not avoided. What is it they are saying ?
Are we afraid of the verdict of the
people ? We will go to the people of
Orissa and say, ‘here is the record of
our work; judge us by our work and
give us the verdict’ Madam, yesterday
we heard harrowing tales, particularly
from my good friend, Mr Lokanath
Misra, of appalling poverty, of extreme
starvation and of the famine conditions
m verv many districts of Orissa State
Thev complained, and perhaps rightly,
that the administrative machinery was
not adequate to meet the acute famine
conditions In fact he drew tears of
blood from our eves and if we had any
occasion to shed tears, that was the oc-
carion but now I am surpr'sed shocked
stapoered, to hear from my foiend, Mr
Lokanath Misra, that the election must
be held Of the manv reasons why
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clections should be postponed, 1 fecl
this is the most important; the elections
have to be postponed in consideration
of the gigantic and great task of ame-
lioration of the condition of the people
in Orissa. Are we to conduct an elec-
tion now or are we to give succour and
food to the starving people of the State?
The choice of the Government is very
clear and convincing and I am sure hon.
Members opposite will have the catholi-
city to judge us from the correct angle.
Today we do not want to divert the
adm’nistrative machinery, we do not
want to disturb the representatives of
the people; we do not want to divide the
attention of the social service organisa-
ions and the innumerable agencies of the
representatives of the people engaged in
giving succour to the famine-stricken
people of Orissa, If we do this, I feel
we should not be accused of any politi-
cal motives. We are fulfilling a great
task and we are standing with the
people of Orissa,

Madam, once more, may [ repeat that
we are not afraid of the verdict of the
people, whatever that may be and at the
proper time we will meet my friend, Mr.
Lokanath Misra, We will see what the
people have to say and we will take it,
whatever it is, cheerfully, gladly, obedi-
ently and save democracy not only for
the country but for even most of our
friends on the other side. With these
words T have very great pleasure in
supporting this Bill and 1 appeal to all
sections of the House to raise this ques-
tion above the party pedestal and with
a single united voice give their verdict
on this broad issue of national impor-
tance.

Very grave issues are facing our
country. It is not a municipal election.
It is not a local body election. It 18
election to the Legislature where the
political verdict of the people has to be
ascertained. Let it not be ascertained
fragmentally. Let it not be ascertained
territorially. Let it be ascertained on a
national scale and that is the theory be-
hind this Bill.

With these words, I have great pleas-
ure in lending my support to this Bill.

[ RAJYA SABHA ]
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| SHRI M. P. BHARGAVA (Uttar
Pradesh) : Madam Deputy Chairman, I
rise to support the Bill moved by my
hon. friend, Mr, Pathak., The point at
issue is a very simple one and that is
whether the time is appropriate for hold-
ing elections in Orissa or whether they
should be postponed to a later date.
When the question of holding or not
holding the bye-elections came up, after
the Indo-Pak conflict was over, a meet-
ing of all the Parties was called by the
Election Commission and this question
| was posed before them, whether the bye-
elections should be held or should not
be held. The decision taken by the all-
Parties Conference was that the time
was not appropriate for holding bye-
elections and, therefore, it was decided
that all the bye-elections to the State
Assemblies and Parliament be held over,
that they should not be held. Now,
when all the political Parties feel that
this is not the time for holding bye-
elections to the Assemblies and Parlia-
ment, I fail to understand how anybody
from the opposition can get up and say,
this is the time for holding elections in
Orissa for the Orissa Assembly. I do not
know with what standard they measure
the bye-elections and with what stan-
dard they measure the election to the
Orissa Assembly.

Now, my friend, Mr. Lokanath Misra,
gave the genesis of the Orissa troubles.
I have my own genesis of the Orissa
trouble. So long as the Opposition felt
that they had some say in Orissa mat-
ters, they were quite happy. When the
elections were held, they were happy.
When the elections were not held, they
were happy. But when they found in
1961 that they were swept off the polls
and the Congress got a huge majority
in the Orissa Legislature, they went hel-
ter-skelter. They began to think about
what they should do to regain their lost
prestige. “How can we get hold of the
position from which we have been dis-
placed by the Congress Party ?” The
methods adopted are well known to this
House and I need not go into them.
First, their attack was on the then Chief
Minister, Mr. Biju Patnaik, who was the
man who had organised the elections,
who had seen to it that the Congress
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won a big thump ng majority in Orissa
I am not going into the mens ot deme-
nts of the charges brought uc against
Mr Biju Patnatk. What I want to say
1s this, They found that the Congrcss
Party was well entrenched 1 Orissa and
they would not be able to cut much ice
Therefore, they thought : “We must do
something to break th's Party by what-
ever means, fair or foul, we can.” They
succeeded in getting Mi. Byu Patnatk
removed, without breaking the Parly
Then, they thought that the shot had
misfired.

SHRI MULKA GOVINDA
REDDY . Mr. Biju Patnaik was remov
cd under the Kamraj plan.

SHRI M. P. BHARGAVA : Yes you
ail wanted that he should leave. That 1»
all.  Then Mr. Biren Mitra came on the
scene and the attack began to mount
aga nst him. Again, Mr. Biren Mitra
left the scene. The Opposition Parties
thought, “We have achieved a big suc
cess 1 driving out two stalwart, Chie'
Munisters from the scenc of  Orissa’
Then, came the third Chief Mnister.
Mr, Sadasiva Tripathy. Now, the House
1s well aware how they are trying all
kinds of methods to see that this gentle-
man 1s also discredited and they are leav
ing no stone unturned towards that end
Yet, with all their attempes they nave
not succeeded in breaking the Congress
Party, which is their main aim in Orissa

Now, let us examine another inconsis-
tent position. In Kerala, wheie there 15
President’s Rule, for reasons best known
to th's House, their plea is that elechon
should be held. President’s Rule should
be removed and democratic functioning
should be restored. Now, if their stand
1s consistent, 1 should have expected that
they would have the same standaid n
Orissa also. But what 1s therr demand
about Ornssa? My friend from the
PSP sa'd this. Now, if nothing can be
done, at least the Muustry should go,
President’s Rule should come and then
the 2lections can be held whenever it is
convenient. Now, how 1s it consistent ?
On the one side, you are pleading fot
the removal of President's Rule, On
the other side, where there is a demo-

[ 17 MAY 1966 ]
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cratic Mustry functioning, with a majo-
nty at its backing, you want it to be
dismussed and the State to De taken over
by the President. I tfaill to understand
this argument.
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Now, my friend, Mr, Lokanath Misra,
admitted that Mr. Pathak 15 a gemus,
but m brnging this Bil betore the
House he has not shown that capacity
which he s famous for as o gemus, Now
I would only narrate th.s exawuple. Sup-
pose Ramanathan Krnishnan, who is a
top tennis player of India, plays agamst
an mnternationally renowned tennis play-
er. He puts up a very good fight and
he gets all the laurels. sSuppose for a
moment he has no chancc of playing
against any international player, but was
pitted against the amateur/players of
the country. What woula he do? Hs
tennis will go down and wnat ever name
he has eained will gradually tade away.
The same 1s the case with M1 Pathak.
In all humility T beg to say that. In the
Supreme Court he was pitted against
genius—gentus against genus  Here [
am soiry 1o say that Mr. Pathak 1s pit-
ted against something far away trom
genius. Therefore, to those people, who
are far away from gentus, what looks
Iike is that Mr. Pathak has ceased to be
a genius and he has come down to their
own level, if I may say so.

SHRI MULKA GOVINDA
REDDY : We only sympatluse with
him He has to defend a case which s
not defendable.

SHRI M. P. BHARGAVA Well, 1t
is not a case where it is not defendable.
It is a case which is thoroughly defend-
able by argument. If the Opposition
Parties wish to meet argument by argu-
ment it can be done But if they have
certain arguments for a particular
case .

Sp.M.

THE DEPUTY CHAIRMAN: It is
five O'clock

SHRI M P BHARGAVA . In one
mmute 1 am fimshing If they have
certain arguments for a particular case
and ceitun other standards tor other
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[Shr1 M. P. Bhargava.] The House stands adjourned till
things, then 1 am afraid they cannot be | Il a.m. tomorrow.
met, The present is such a case. 1

therefore, wholeheartedly support the The House then adjourned

Bi1ll moved by Mr. Pathak, at one minute past five of the

clock till eleven of the clock

THE DEPUTY CHAIRMAN: The on Wednesday, the 18th May,
Law M'nister will reply tomorrow. 1966.

L36RS/66—574—15-3-67—GIPF.



